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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATIOH N9;1603/97

——— et ol e e

DATE OF ORDER _: 02-02:1999.

Between -

D.Nageshwar Rao

eee Applicant
and

i, Senior Divigional Personnal Officer,
5.C.Railway, Vijayawada Division,
Vijayawada, Krishna District.

2, Divisional Railway Manager, S.C.Railway,
Vijayawada Division, Vijayawada,
Krishna Dist.,

3., General Manager, S.C.Railway,
Rail Nilayam, Secunderabad.

ess Respondents
Counsel for the Applicant : shri J,Kanakaiah

Counsel for the Respondents t Shri J.R.Gopal Rao, SC for Rlys

CORAM g
THE HON'BLE JUSTICE SHRI D,H,NASIR H VICE-CHATIRMAN

THE HON'BLE SHRYI H,RAJENDRA PRASAD : MEMBER (A)

(order per Hon'ble Shriirdarstice’D.HiNas{ir, VitesCHalrman)

-ew 2.
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(Order per Hon'ble Justice Shri D.H,Nasir, Vigé-chairman).

None present for the applicant. Heard MS&Bhakti for

sri J.R,Gopal Rao, stahding Counsel for the Respondents.

2, The learned Standing Counsel produced a copy of the

oraer NO.B/§.524/1/2/O 1603/97 dated 30-6-1998 containing

-the orders of re-fixation of pay of the applicant which in
fact protects the pay which he was drawing earlier to his

transfer from Vijayawada to Tanuku., In view Of'this, nothing

. A
) [
survives in this 0.A,, which is accordingly disposed,” No

order as to costs.
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PRSI . [y
(Ho RAJENDRA_PRASAD) (D.H.NASIR) .
Member (A) - Vice~Chairman

Dated: 2nd February, 1999, §-ef.

Dictated in Open court,
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